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Extraditiogz. 

has within any country or place beyond the limit,s of General in 
places beyoud British India, and may delegate the same to any ~ , . i t i ~ h  In- 

servant of the British Indian Government, in such dia,, and dele- 
manner and to such extent as the Governor General zition there- 
in Couiicil from time to time thinks fit. 

5.  A notification in the Gazette of I?zdic. of the Motificatiou 
exercise by the Governor Genenl in Council of any zf ;;;;;gol, 
such pomTer or jurisdiction, and of the delegation s,lch 
thereof by him to any person or class of persons, and powers. 
of the rules of procedure or other conditions to ~vhich 
such persons are to conform, and of the local area 
within which their powers are to be exercised, shall 
be conclusive proof of the trut,h of the matters stated 
in the notification. 

6. The Governor General in Council may appoint Appoint- 
owers any European British subject, eithey by name or by rir- z:t;,',isec- 

tue of his office, in any such country or place to he a tion of J ~ S -  

Just,ice of the Peace ; and eveyy such Justice of the EA:~ the 
Pea.ce shall llwe in proceedings against European 
British subjects, or persons accused of having corn- 
nlitted offences conjointly with such subjects, all the 
powers conferred by the ,Code of Crimiilal Procedure 
on Magistrates of the first class who are Justices of 
the Peace and European British subjects. 

The Governor General in Council may direct to 

7. All Political Agents and all Justices of the Coufirmation 

Peace appointed before the twent,y-fifth day of Allril, of existillg 
Political 1872, by the Governor General in Council or the Gov- Agents 

ernor in Council of the Yrcsicleiicy of Fort St. George Justices. 
or Bombay, in or for ally such country or place 
as aiforesaid,. sliall be cleelllecl to be nncl t,o lla,'ire becll 
a,l~l~oillted, and to lla~ie ancl to h1.e llacl juriscliction, 
r~nder tlic lwovisions of this Act. 



Bztraclitiom 

(cc) to all European British subjects in the clomini- 
ons of Princes and States in Padia in alliance with 
Her Majesty ; and 

( B )  to all Native Indian subjects of Her 31ajesty 
in a:ny place beyond the limits of British India. 

CHAPTER 111. 
INQUIRIES IN BRITISE INDIA INTO CRIMES COI~IITTED 

BY BRITISH SUBJECTS I N  PLACES BEYOND BRITISH 

British India, 
he may be dealt with in respect of such offence %s 

if it had been committed at any place within British 
India at khich he may be found : 

British Inclia 'shall be a bar against further proceed- 
iilgs against him under this Act in respect of the salve 
offence at any place beyond tlie limits of British 



Extvudition. 

committed sharll be received as evidence by tlie C o u ~ t  
holding such inquiry or trial in any case in which 
s ~ c h  Court might issue a commission for taking e ~ i -  
dence as to the matters to which such depositiolls or 
exhibits relate, 

CHAPTER IV. 

EXTRADITION. 
COJT3iITTED 11. When a.n offence ha.s been commit;tecl or is Arrest aitd 

supposed to have been committed in any State against ;e::;:l;iler 
the law of such State by a person not being a Eur0- that1 E t~ ro -  

pean British subject, and such person escapes into or ~ e a ! ~  BriLish 
sulqects is in British India, the Political Agent for such State iuto 

may issue a warrant for his arrest and delivery at  a B~i t i sh  
place and to a person to be named in the warrant- India. 

if such Political Agent thinks that the offence is 
one which ought to be inquired into in such State ; 

and if the act said to have been done would, if 
done in British India, have constituted an offence 
against any of the sections of the Indian Penal Code 
mentioned in the sched~~le hereto annexed, or under 
any other section of the said Code, or any other law, 
which may, from time to  time, be specified by the 
Goyernor General in Council by a notification in the 
Gazette of Imdia. 

12. Such warrant may be directed to the Nagis- Direct,ion 
and execu- trate of any district in which the accused person is tion of mar- 

believed to be, and shall be executed in the manner rant. 
provided by the law for the time being in force with 
reference to the execution of warrants; and the 
accused person, when arrested, shall be forwarded to 
the place and delivered to the officer named in the 

13. Such Political Agent may either dispose of Political 
tlie case himself, or, if he is generally or specially ~ ~ $ $ ? ~ ~  
clirected to do so by the Goverilor Genera,l in Council, of case, 
or by the Govcrilor of the Prcsiclency of Fort St. Or ~~1~~ Ovcr 

person to  George in Council or by the Governor of the Presi- 
cle,ilcy of I3oalbay in Council, may give over thc, 1,eY- Courts for 
sou so iorjvn~cled, whether llc bc, n h7afri~~c 1-nilinn trial, 

su l~  j cc t. 
P i  
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subject of Her Majesty or not, to be tried by the 
ordinary Courts of the State in which the offence mas 
committed. 

Requisitions 14. Wlieneve~ a requisition is made to the Gov- 
for extradi- ernor General in Council or any Local Governn~ent by 

The Magistrate so directed shall issue a summons 
or warrant for the arrest of such person, according as 
the offence named appears to be one for' which a sum- 
mons or warrant mould ordinarily issue ; and shall 
inquire into the truth of such accusation, and slid1 
report thereon to the Government by which he was 
directed to hold the said inquiry. If, upon receipt of 
such report, such Government is of opinion that the 
accused person ought to be given up to the persons 
making such requisition, it may issue a warrant for 
the custody and removal of such accused person and 
for his delivery at a place ancl, to a person to be named ' 

iu the warrant. 
The provisions of sectio~i ten shall apply to in- 

quiries held uiider this sectioh. 

1.5. VT1-~enever any peyson accusecl or suspected of 
llavillg coiniiiitted an offence out of British Iilclia is 
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the territory of any Foreign Prilzce or State could 
demand his surrender, such Magistrate may, if he 
thinks fit, issue a warrant for the arrest of such per- 
son, on such 'information or coinplaint and such 
evidence as would, in his opinion, justify the issue of 
such a wa,rraizt if tlze offence had been committed 
within the local limits of his jurisdiction. 

Any Magistrate issuing a warrant ulzdcr this sec- nragistrate 
tion shall, when the offence appears or is alleged to !&Fp 

clorninions or have beell committed in a State for which there is a or 

inor General in Political Agent,.send immediate information of his LocalGov- 

.ie case nzay Be, proceedings to such Agent, and in other cases shall at ernment. 

110 woulcl have once report his proceedings to the Local Government. 
16. No person arrested on a warrant issued by a Person ar- 

Magistrate under section fifteen shall be detained releasedafter 

more than two months from the date of his arrest, certain time 
unless within such period the Magistrate receives a ",g~dl'rOo 
warrant under section eleven from the Political Agent against, 
for any State for the deliveiy of such person, or an 
order with reference to him under section fourteen 
from the Governor General in Council or Local Gov- 
ernment, or such person is in acco~dance with law 
delivered up to some Foreign Prince or State. 

A t  any time before the receipt of such a warrant 
or order the Magistrate, if he thinks fit, -may, and the 

. Magistrate i f  so directed by the Local Government 
shall, discharge thc accused person. 

17. .The provisions of the Code of Criminal Pro- Bail. 
cedure in respect of bail shall apply in the case of 
any person arrested under section fifteen in the same 
manneil as if such person were accused of committing 
in British India the offence with which lie is charged. 

&I.ISCELEANE~US. 

98. The Governor General in Council may, from POKPT to 
i;il?le to time, malcc rules to provide for- make rules. 

(1) the coniine~~zcnt, did and l~rison-clisciplinc of 
British s~tbjects, 15uropcztn or Natiarcj i~nprlso-ned by 
:I'olitical. Agents und~t:r t%ix Act ;?  
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ELcO*adifio~z. [ACT xxr, l_fi99.] 

(2) l h r  rrmovnl ol' xccus~l  l)c.rsons under tllis Act, 
thew control anti maintcnnnce un ti1 such tialc 

as Ihcy arc handed ovcr to the persons named in the 
\\-arl.ant as cntitled to receive then1 ; and ? 

(3) generally to  carry O L I ~  the purposes of this - #  

Act. 
Esecnt ion of 19. The testimony of any witness may be obtain- 
I ommissioi~.; 
i.\tic.d by ed in to any criminal matter pending in any 
Foreign Court or tribunal in the territory of any Foreign 
cl l l l l i l l~1  l'riuce or State in like manner as it may be obtained 
t'Olllt5. in relation to any civil matter under the Cocle of Civil 

Procedure, chapter XXV; anc1 the provisions of that 
cllapter shall bc construcd as if the term " suit " in- 
cluclccl a proceeding against a criminal : 

Provided that notl~ing i11 this section shall apply 
in the case of any criminal inntter of a political cha- 
racter. 

'THE SCHEDTJLE. 
- f 

SEC~I'TONS OF THE IKDIAN PENAL CODE REFERRED 
11 

TO I N  SECTION KLEVEN. 

Sections 20G, 208 and 224; sections 230 to 263, 
both inclusive ; sections 299 to 304, both inclusive ; 
sections 307, 310 and 311; sections 312 to 317, both 
inclusive ; sections 323 to 333, both inclusive ; sec- 
tions 347 and 348 ; sections 360 to 373, both inclu- 
sive; sections 375 to 377, both inclusive; sections 
378 to 414, both inclusive ; sections 436 to 440, both 
inclusive; sections 443 to 446, both inclusive ; sec- 
tions 464 to 468, both inclusive ; sections 471 t o  477, 
both inclusive. 




